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(b) if so, what steps Government
propose to take in the case of a com-
pany not fulfilling the obligation:

(c) do Government propose to give
some additional incentives to the com-
panies which over-fuifil the export
obligation so that the export of our
country increases; and

<d) do Government consider that it
is in the national interest to allow com-
panies to retain 51 per ccnt foreign
equity if they keep the obligation to
export 10 per cent or more of the
turnover in th« future years?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) A company which is wunable to
conform to the FERA obligat:on regard-
ing exports may be required to reduce
it? non-resident equity to 40 per cent.

(c) It is not possible to provide for
any incentives under FERA. However
companies which export substantially
are eligible to get various incentives
such as cash compensation, etc. provi-
ded under export promotion schemes
of the Government. Some tax conces-
sions have also jeen proposed under
the 1981-82 budget for units in 100 per
cent export-processing Zones.

(d) FERA guidelines have been fra-
med taking into account all elements
such as production of Appendix |
items, items involving sophisticated
technology and exports. (Full weight
is given to these elements in deter-
mining the permissible level of non-
resident equity of a company).
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Future Investments of Hindustan
Lever Ltd.

5294. SHRI T. M. SAWANT: Will the
Minister of FINANCE be pleased to
state:

(a) whether Hindustan Lever Limi-
ted have requested the Government to
retain a majority foreign equity;

(b) whether they have claimed in
1980 that more then 70 per cent of
their turnover in 1980 is in the core-
sector/Appendix-1 areas, areas of so-
phisticated technology and exports;
and

(c) is it also true that if Hindustan
Lever is allowed to retain 51 per cent
foreign equity, all future investments
of the company will necessarily have
to be in core-sector activities and in
areas of national priority?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) Yes, Sir. The company has made
such a claim.
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(c) Hindustan Lever with assets well

over Rs. 20 crores, is a large house
under the Licensing Policy and under
the MRTP Act. A large house can be
allowed to enter only in core sector
or export-oriented activities irrespec-
tive of the proportion of foreign equity.

Export Obligation of FEKA Companies

5295. SHRI BHAUSAIIFB THORAT:

Will the Minister of FINANCE be plea-
sed to state:

(a) is it true that an export obliga-
tion of 10 per cent is imposed on com-
panies allowed to retain a foreign equi-
ty of 51 per cent; and

(b) how much foreign exchange has
the country lost, as a result of persuad-
ing companies to reduce their foreign
equity to 40 per Lent, thereby having
no export obligations?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir. Companies which are eligible
to retain 51 per cent non-resident
equity under guidelines are also re-
quired to maintain an export obliga-
tion of at least 10 per cent of their
turnover.

(b) The eligibility of a foreign com-

pany to retain higher foreign equity is
decided taking into account the con-
tribution which the company makes to
the economy by way of production in
the ‘Industries listed in Appendix |’ of
the Industrial Licensing Policies of
1973, its exports and its activities in-
volving sophisticated technology. If a
company is not eligible to be allowed to
retain 51 per cent non-resident equity
on the basis of these criteria it cannot
be allowed this facility mere!} on. the
ground that it would export 10 per cent,
in future. It is not also feasible to iso-
late exports only for FERA purposes,
nor quantify national export loss on
this count, as different companies
would have performed differently and
there are companies with impressive
export performance without any ex-
port obligation while there are com-
panies with none-toc-happy  perfor-
mance even with export obligation.
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News-item Captioned “Super Bazar
G. M. Relieved of Post”

5296. DR. A. U. AzZMI: Will the
Minister of CIVIL SUPPLIES be plea-
sed to state:

(a) whether his attention has been
drawn to the news item “Super Bazar
G. M. relieved of Fosc- appearing at
page 1 of the ‘Indian Express’ New
Delhi dated the 11th March. 1981;

(b) if so, the facts of the case; and

(c) his reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c). Yes, Sir. A request was
received from the Managing Commi-
ttee, Super Bazar, New Delhi to change
the G.M. Accordingly, the G.M., Super
Bazar has handed over charge of his
post, as ordered by the Government,
and proceeded on leave. Necessary
steps are being taken to fill up the post..
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